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C: A. T. Bench, JAIPUR 

Orders 0 .A. No. 43 5/93 

Mr.J.K.Kaushik- counsel for the applicc.nt. 

The applicant is working since 1974 and 

c.ccording to him he is treated as a temporary stat<.J.s 

labour. Once a temporary status is gained then 

naturally he ceases to be a casual labour. Apart 

from that casual labour is a labour em~loyed on an 

un-planned and un-anticipated work. v:ben a v1ork is 

planned and anticipated, temporary labour is engaged 

against the temporary work. So the meaning of the 

casual labour should not be misunderstood. As far 

as this case is concerned, the applicant is working 

in the construction Division and his seniority is 

not likely to affect. The learned counsel for the 

applicant could not shovJ uas any rule by vlhich his 

seniority is governed. In the facts and circum-

stances, tve do not find any force in the O.A. and 

the same is rejected. 
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